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CENTRAL AC111NISrRATIVE TRIBUNAL 
ERNA14JLAN BENCH 

Q.A.NO.54 of 1994 

Thursday this the 13th day of Janiary. 1994, 

ORJ4 

The Hon'ble Mr.Justice Chettur Sankaran Nair, Vice Chairman. 

The Hon'ble Mr.P.V.Ven]catakrishflafl,AdrfliflistratiVe Member 

T.P.Xelappan, 
Divisional Personnel Officer, 
Southern Rai)way, 
Pal ghat. 	 ... .Applicant 

(By Advocate Mr.P.Sivan pillal) 

vs. 

The Gener& Manager, 
Southern Railway, Madras.3. 

The Divisional Railw' Manager, 
Southern Railway, Palat. 

lUms Aruna Nayar, 
Wcckshop Personnel Officer, 
do The Divisional Railway Manager 
Southern Raikay, Paighat, 

A.V.Gnana Singh, 
Sr.Pergnnel Officer, 
Zonal Traii1ng School 
Southern Railway, 
Tiruchirapalli. 

5, The Chief Psonnel Officer, 
Southern Railway, Madras. 3. 	... . .Respondets 

(By Advocate Mr.Mathew J Nedumpara) 

RDE 

CHETTU R SANKARAN NAIR(J), V .CE CHAIRMAN. 

Applicant, a Divisional Pernnel Officer, 

Southern Railway, Paighat Dict sion challenges an 

order transferring him from Paighat to Tiruchirapalli. 

According to him the transfer amounts to a punishment 

and casts stina on him. 

2. 	Standing counsel for the Railways submits 

that the transfer is made only in piblic interest 
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and subm its that there is no stigma attached to it. 

We record the submission. However, applicant athcnits 

that he has no objection in carrying out the transfer 

and that what hurt him was the expedition with which 

he was bundled out. 

3. 	In view of the statement made by the 

Standing Counsel, we do not think it necessary to 

go into the content lcns. We understand the order 

of transfer as an order that casts nd: stigma. 

	

4, 	applicant will be permitted to hand over 

charge and avail of joining time. To this cirse 

also Standing Counsel has no objection. 

	

5. 	Application is diosed of as aforesaid. 

No costs. 

Dated the 13th day of January, 1994. 

.V.VENKATAKRiSHNAN 	CHETTUR SANKARM NAIR(J) 
ADMINISTRATIVE MEMBER 	VICE CHAIRMAN 

ksl3l. 


